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APPROPRIATION BILL*®

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I beg to
move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of India for
th6e service of the financial year 1955-
56.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1955-56.”

The motion was adopted.
Shri M. C. Shah: I introduce the Bill,

LIFE INSURANCE (EMERGENCY
PROVISIONS) BILL—Contd.

Mr. Chalrman: The House will now
resume consideration of the Life Ilasu-
rance (Emergency Prqvisions) Bill. Out
of 12 hours allotted for this Bill, name-
ly 10 hours for general discussion, 1%
hours for clause-by-clause consideration
and 1 hour for third reading, 2 hours
and 22 minutes have already been
availed of. This leaves a balance of
7 hours and 38 minutes for general dis-
cussich.”

Shri Anirudha Sinha was on his legs
vesterday. He will continue his speech.
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Shri Asoka Mehta (Bhandara): Mr.
Chairman, 1 welcome this proposal for
nationalisation of life insurance .in our
country. I listened yesterday very care-
fully and attentively to the powerful
and persuasive speech that was made
by the Finance Minister. Before 1 offer
my supporting arguments to the Bill,
that has been introduced, I would like
to say that 1 have not been convinced
by the arguments offered by the Finance
Minister on two side points. Firstly, I
am still unable to understand why 1n a

matter of this importance, this House
has been faced by a fait accompli.
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Granted mismanagement of the insu-
rance companies, I do not think a delay
of a couple of weeks this way or that
way would have brought the heavens
down. There was, as a matter of fact,
no element of surprise in this proposal
for nationa¥sation.

The Finance Minister quoted a fin-
ancial journal. May I, Sir invite his
attention through you to what two other
equally influential financial journals
have to say on the subject? Capital, in
its issue of 26th January, says:

“Nobody can say that the Gov-
ernment’s decision to nationalise
life insurance has come as a sur-
prise. The idea has been under dis-
cussion so long that it had the ap-
pearance of an established fact.”

The Indian Finance, in its issue dated
4th February 1956 says:

“The element of surprise, if at all
in the nationalisation of life insu-
rance was limited to its timing not
in its actual coming into being.”

This element of surprise about the
timing is qualified by the Indian Finance
by saying, if at all. I believe, in a mat-
ter of this importance, things should
not be done by Ordinance. It robs Par-
liamentary debate of all its significance.
It gives.an impression to the people out-
side, to the larger public whom we seek
to serve, that the executive is the domi-
nant party and the legislature is merely
a registering body.

Then, the Finance Minister told us
that though the Government was armed
with a plenitude of powers, the insurers
were sO ingenious, were so able, that
every time they were able to get round
the powers that were given to the Gov-
crnment. The Insurance Act of 1938
was amended, according to the Finance
Minister, 10 times and according to my
information, 12 times. Every time, more
and more Ipowers were given to the Gov-
ernment. 1 shall not take your time by
cataloguing the various sections of this
Act and the far-reaching powers that
were given to the Government. Were
these powers used? Were these powers
used at all effectively, adequately at any
time? Then, it is not enough to arm the
Government with certain powers. The
Government should have thought of
developing, organising, new institutions.
I believe, as early as 1944 or 1945, a
suggestion had been made in influential
quarters that the Government should
set up a State Insurance Investment
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Board. Why was not such a Board set
up? By now, we would have collected
a large amount of information and a
considerable amount of experience if
this had been done. The Indian Finance
has said that investment in private hands
is “mercenery” while investment in
State hands is “utilitarian”. The transi-
tion could have been brought about in
the last decade from mercenery invest-

ment to utilitarian investment. 1 do not’

know why during the last 10 years, these
positive measures were not undertaken.

Ig the U.S.A. the Code of conduct
was adopted as early as 1906. In India,
the Code of conduct was drawn up only
in 1952 and even that was permitted to
remain a dead letter.

In the Statement of Objects and Rea-
sons, I find a statement which has be-
come somewhat characteristic of the
Finance Minister. 1t is said :

“Tightening up the proyisions of
the Insurance Act is no remedy
since it is only of a negative cha-
racter. Government have therefore
decided to nationalise the Life In-
surance business.”

It has become a recurring refrain
with the Finance Minister - to say that
whatever powers are given to him, whe-
ther that be for controlling capital issues,
or for controlling the insurance busi-
ness in the country, they are only nega-
tive powers. This persistent lament pur-
sues us all the time. Arc powers of
control and regulation of a negative
character? If that is so, why did he take
so much of our time in discussing and
putting on the statute-book the Company
law? There also, 1 do not know whether,
after a few years, the Finance Minister
will come forward and say, his powers
are only of a negative character. I am
in favour of nationalisation of insturance.
1 want to make it very clear. I am not
in favour of nationalisation of every-
thing. I believe that the Government
should have the ability, should have the
knowledge, the self-confidence and
awareness of using the regulatory and
controlling powers that are given to them.
In other countries in Sweden, in Nor-
way, for instance even with socialist
(GGovernments, they have decided that
insurance should not be nationalised
because they found that powers of con-
trol and regulation were sufficient. 1In
other countries, powers of regulation
and control have been conceived as posi-
tive powers. It is a new theory that
the Finance Minister is trying to elabo-
rate that powers of regulation and con-
trol are essentially, inevitably, of a
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negative character. Professor Mario
Einaudi of the Cornell University, in a
very interesting study that he has made
of nationalisation in France and Italy
has said:

“After looking at the experience
of several countries, one is tempted
to say that nationalisation is an es-
cape from planning.”

In many countries of the world na-
tionalisation  becomes a refuge box.
When people are not able to find a solu-
tion, they rush to nationalisation. That
is an escapist kind of nationalisation. I
do not want an escapist kind of nation-
alisation in my country. I would like
to nationalise a particular segment of
our economy when we think that that is
going to help us, is going to accelerate
our development and will enhance social
control over economy. To say that we
are unable to control a particular thing
and therefore we have got to take over
its management, to my mind, is a philo-
sophy of escapism.

Private industry has been making
claims that the insurers have doubled
the rate of annual insurance as well as
the total insurance between 1945 and
1955. May 1 point out that the increase
has been particularly sharp in the last
few years and there also for special
reasons, reasons made available, reasons
provided by the favourable policy of
our Government: The Estate Duty Act,
the incentive given to new insurance, b
tax rebates in the budget of 1955-56,
the new idea of staff insurance or group
insurance -and lastly the risc in life
expectation? When all these factors are
taken into consideration, it will be found
that a large percentage of the increase
in business was not due to the efficiency
of private enterprise, but due to im-
provement in environmental factors or
better eliciting factors supplied by the
Government's economic and social po-
licies.

I would like to invite attention to an
important statement made by the
Eastern Economist. The Eastern Econo-
mist says :

“The demand for insurance is, in

a sense, a ‘non-system’ factor. ...

Enthusiastic  sales promotion is

a marginal factor. To elevate a

marginal factor into a major deter-

minant is a serious error.”

Private enterprise says that it has sales-
manship. They say that insurance s
not something that people buy; it is
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not a utility; insurance consciousness
has to be created. May 1 point out that
the Eastern Economist which i8 not a
friend of nationalisation, has categori-
cally stated that it is only a marginal
factor and that it would be a serious
error 10 elevate a marginal factor to the
position of a major determinant.

1 would like to draw vour attention
to a few reasons for nationalisation, sup-
porting the arguments that have been
ably put forward by the Finance Minis-
ter. 1 do not know if the report of the
Cowasjee  Jehangir Committee was
published in 1945. Nor do I know why
the evidence collected by that Commit-
tee was not made available. Yesterday,
the Finance Minister told us about the
mismanagement that has been taking
place. In democracy, you must make it
possible for the people to know what is
happening. Surely, if you want an in-
formed public opinion, if you want to
carry the people with you, with the
changes that you are making, you must
make full facts available to the people.
1 do not know why when the Congress
Party came to power it did not think
it worth its while to make available the
volurninous material that had been col-
Jected by the Cowasjee Jehangir Com-
mittee. We find that the Commaittee had
found acquisition of interest in insurance
companies by payment of exorbitant
prices for shares, manipulation of life
funds of insurance companies, payment
of large emoluments to the financiers
themselves or to officers of the company
appointed by them, inter-locking bet-
ween banks and insurance companies
etc. If I had the time I would have
quoted from the report, but I am sure
the Finance Minister is fully cognizant
of all that the Committee had to say.
But what do we find? This inter-locking
between banks and insurance companies
has not only remained, but, if Shri
Malaviya is to be believed in what he
says in his very informative hook In-
surance Business in India, we find that
the tic-up with big business has not onl
survived, but has become stronger. ¥
find, for instance, that the control of
the Birlas has grown and it included
Bombay Life together with Ruby Gene-
ral and New Asiatic, which means in
the last ten years while we were arm-
ing the Government with more and more
powers this tie-up—surely it did not
necd the acceptance of a socialistic pat-
tern of society to discover this tie-up
and become conscious and be cautious
about this tie-up—was not only permit-
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ted to remsin, but was permitted to
become stronger by the Finance Minis-
ter and his colleagues.

Then again, about the expense ratio,
1 would like to supplement what the Fin-
ance Minister said by saying that bet-
ween 1934 and 1954 policies in India
have increased 5-4 times. The sum in-
sured has increased seven fold and the
expense of management has also increas-
ed seven fold. The size of the policy
has become larger, bigger but the ex-
pense of management seems to be a
function purely of the sum insured and
pnot of the size of the policies, which
shows lack of possible economy. We
reach the same conclusion when it is
realised that expense ratio after a slight
dip has gone up to 29-3 per cent in
1954 trom 28'8 per cent of premium
income in 1950. Large insurers in no
way show more economy they are not
more economical than small ones. There
is greater difference in this matter only
where renewal expense ratio is concern-
ed.

When we come to lapse ratio—which is
about 45 per cent today—I would like
to invite attention to what the Capital
had to say last year about it:

“The disappointing conclusion
emerges that a very large part of
the new insurance is lost by lapses,
particularly by ugly lapses.’

Looking into the Insurance Year Book
1 find that in one particular company
in 1951 the lapse ratio was 100 per cent
and in 1952 94 per cent. In the United
Kingdom between 1935 and 1944 the
lapse ratio has gone down from 8:6 to
2-4 per cent per year.

I believe the Finance Minister did
not tel us anything about the agenis
yesterday. May 1, with your permission,
fill up the lacuna? Forty per cent of the
licences of insurance agents are not re-
newed, and if an enquiry had been
made—I do not know why an enquiry
of this kind was not made—it would
have been found that 80 per cent of
those who have licences were also bina-
mi. As the Finance Minister pointed
out, we are experts in hinami transac-
tions. It is interesting to find that out of
119,000 licences issued in 1954, 38,409
or 32:2 per cent, licences were issued
to women. 1 did not know that our wo-
men had begun to occupy 32-2 per cent
of our professional life. This only shows
to what extent it is binami. 1 do not
know who are the men who are hiding
behind the skirts. 1 wish an cnquiry had
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been made before nationalisation, per-
haps we would have discovered some of
the persons occupying positions in offi-
cials life also who have been hiding be-
hind the skirts.

An Hon. Member: Sarees.

Shri T. N. Singh (Banaras Distt.—
East) : That is not an unknown techni-
que.

Shri Asoka Mehta: There has been a
neglect of rural areas’

The average sum of policies issued
in 1954 compared to 1953 has increas-
ed by Rs. 558. Instead of reducing our
policies, we have been increasing their
size. As the Finance Minister pointed
out, in the United Kingdom nine out of
every ten working class homes are in-
sured. What the position is here he told
us ycsterday.

As far as investments are concerned
{wo major charges were made by the
Cowasjec Jehangir Committee: firstly,
illicit gain made through purchase and
salc ot securities, and secondly, falsifi-
cation of statements. Every three months
under the law, a full statement has to
be filed. 1 do not know why enough
precautions were not taken. Perhaps the
Finance Minister will turm round and tell
me that even in  England thcre was a
classic instance where for eight years
accounts were falsificd  systematically
and the discovery was made only after a
period of almost a decade. But there
1t was one instance, a rare instance, over
which the whole country got exercised.
Here it seems thut in company after
company mismanagement has been going
on for the last ten years, and for the
last five years our Finance Minister has
been in charge of our financial destinies.
1 do not know why earlier and more
cifective steps were not taken.

A fear is expressed that now that life
insurance has been nationalised, private
enterprise will suffer; it will not get the
financial assistance that it was accusto-
med to get from the insurance compa-
nics. In this connection, T would like
to quote the Capital. It says :

“Private industry generally might
actually benefit from a better distri-
bution of investment which admit-
tcdly under former arrangements
tended to go exclusively to concerns
in which thc managements of the
insurance companies were interest-
ed.”
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1 believe after ngafionlisation it should
be possible for us to help the private
sector more rationally, more effectively
and in a planned fashion. | believe that
private enterprises that are being car-
ried on in a proper manner should have
no fears whatsoever, on the contrary
should be happy that life insurance has
been nationalised, because the element
of favouritism, 1 hope will be reduced as
Capital has contended. Fifty-five crores
of rupees are invested today in private
enterprise, in debentures, in preference
shares and in equity capital. The Finance
Minister has said in his broadcast that
this amount will be continued. 1 hope not
only the amount but perhaps the pro-
p((j)rtion, the ratio may also be coatinu-
ed.

As a matter of fact, it was Sir James
Grigg—I1 have not the time just now,
otherwise 1 would have quoted a very
interesting paragraph from his writing—
who called nationalisation of insurance
socialism with a vengeance. In a sense
it is socialism with a vengeance because
there is no longer a private sector and
a public sector. The public sector infil-
trates, penetrates the private sector, and
if the recommendation of the Estimates
Committee is accepted—and 1 would
like it to be accepted—even in nation-
alised enterprises about 30 per cent of
the capital may be raised from private
sources; if on both sides the pattern
changes like this, then we shall not be
having a private sector distinct from the
public sector; no more will there be co-
cxistence, but there will be increasing
approximation. And I believe that seems
to be the policy of the Government be-
cause in the draft outline of thc¢ Plan
we are told that the two sectors are not
going to subsist just side by side, but
they are going to inter-penetrate. Nation-
alisation of life insurance provides one
of the most eflective means of inter-pe-
netration between the public sector and
the private sector.

The Finance Minister yesteray, per-
haps for lack of time, did not refer to
foreign experience of nationalisation. |
would like to strengthen his case by in-
viting thc attention of the House to the
efforts, to the successful attempts at na-
tionalisation carried out in the different
countries of the world. In Denmark, as
early as 1842, a Statc lifc office was set
up. It has been functioning there for
114 years now; and 27 per cent of the
total business in that country is done
by that life office even today. In New
Zealand, a State life office was set up as
early as 1869, and 713 per cent of the
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business in that country is done by that
State office. In Italy, a State insurance
unit called INA—the Italian name is
rather difficult to pronounce—was set
up in 1912, and 63 per cent of the total
lifec business was done by this company
in 1938, the last normal year before the
war. In Australia, there were five State
insurance composite offices set up in
1920, but the business they do is only
fractional. In France, 34 main insurance
companies were nationalised in 1946,
and 60 per cent of the entire business
in that country is- done ,by these na-
tionalised concerns.

Shri Matthen (Thiruvellah): May I
know whether therc is any private sec-
tor in those countries?

Shri Asoka Mehta: 1 have been giving
the percentages to enable my colleague
to understand that what is not nationali-
sed is in the hands of the private sector.
But I am coming to that in a minute.

Shri N. C. Chatterjee (Hooghly):
There is coexistence, of course.

Shri Asoka Mehta: In France, it is
true that only 34 main insurance com-
panies were nationalised, which were
responsible for 60 per cent of the
entire insurance business. But that was
done because of the fact that the govern-
ment was a coalition government. The
socialists and the communists who were
in government at that time were for
total nationalisation, but the radicals
were opposed to it, and therefore a com-
promise had to be made. 1 see no rea-
son why when radicals seem to be play-
ing such an insignificant part in our
Parliament, we should think in terms of
those compromises. 1 would also like to
point out that between 1947 and 1953,
that is, during a period of six or seven
years, there has been a fourfold increase
in premium income of France in the
nationalised sector. The Finance Minis-
ter told us yesterday that he expects that
there will be an eightfold increase here
in the next ten years. As far as the
French nationalised insurance sector is
concerned, that is not a question of ex-
pectation, but it belongs to the realm
of achievement.

In the U K my friends the socialists
were advocating nationalisation for a
long time. But recently they have given
up the idea. Why did they do s0? There
are special reasons for that. In the UK.
the idea was given up because of the
substantial contribution made by in-
surance to the foreign exchange asscts
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of the country. The industrial life assu-
rance companies alone eamed as much
as £20 million of foreign exchange.
Our insurance business in foreign coun-
tries is limited; it is not likely to grow.
I believe that the inhibitions from which
the British public has suffered in the
matter cf nationalisation of insurance do
not apply to us.

As far as compensation is concerned—
perhaps the question does not arise now,
it will arise when we take up the next
Bill—may I point out that the share
capital of insurance companies is Rs.
10°5 crores? The shareholders have been
earning very large dividends. I would
like to invite your attention and that of
the House to the very high dividends
that shareholders of insurance compa-
nies have been earning. And there is
something more important than this.

I believe the Finance Minister—if 1
am not mistaken—had warned the com-
panies in 1950 when the Insurance Act
was amended that if the insurers did not
behave properly, if their management
was not set right, Government might
have to take drastic action later on. In
this connection, the Indian Finance in
its issue of 4th February 1956 says :

“Insurance companies did not
take the warning seriously, nor did
they as a rule behave.”

Capital in its issue of 26th January
1956 says :

“The industry has undoubtedly
given provocation.”

After all, the industry does not mean
merely those who manage the industry.
The shareholders also are part of the
industry. They were given notice; they
were given a warning five years back
saying, look here, your managers are
misbehaving. But neither the managers
nor the shareholders took the warning
seriously, nor did they as a rule behave.
They have given cause for provocation.
This is not what Asoka Mehta, a social-
ist, who reads only books and who has
no practical experience as my hon. friend
Shri Tulsidas is only too anxious to
assert, says. This is what the learned
journals of high finance in this country
have to say. And they say that these
insurance companies have misbehaved
and they have given cause for provoca-
tion. Are we now going to give the share-
holders a high compensation?

Before we are asked to decide the
quantum of compensation, 1 would like
the Finance Minister to tell us how far
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these serious allegations made by highly
responsible journals are valid or other-
wise,

Shri S. S. More (Sholapur): Is that an
allegation?

Shri Asoka Mehta: Is it not all allega-
tion when it is said that they misbehaved
and they took no notice of the warning?
If that is not an allegation, then 1 am
afraid I cannot convince my hon. friend.

Shri S. S. More: It is a confession.

Shri N. C. Chatterjee: Post mortem
confession.

Shri Asoka Mehta: The last point that
needs to be met is this. I do not know
why ouly life insurance has been na-
tionalised.

The Cowasjee Jehangir Committee
made a distinction between life insurance
and general insurance. The distinction
is important; I agree; and I grant it.
Life insurance has a great element of
trust funds in it; general insurance is
more or less of routine business charac-
ter.

But may I point out that there is
greater concentration in general insu-
rance than in life insurance? In life, 5
top companies account for 54 per cent
of the business in force, and 50 per
cent of the total funds; but in general
insurance, just one company accounts
for 19 per cent of the premium paid
and 34 per cent of the insurance
funds.

Secondly, the share of foreign coun-
tries and foreign companies in general
insurance is far greater than in life in-
surance. Then again, general insurance
is much more profitable than life insu-
rance. As a matter of fact, if we study
the balance-sheets of the composite com-
panies, we shall find that the composite
com(ranies were able to give high divi-
dends mainly because of the large pro-
fits made by the general insurance
being set off against the low profits
made by the life insurance companies.

There are greater abuses in general
insurance. If 1 had the time, 1 would
read out to you any number of instances.
But 1 would just invite your attention to
what Shri Malaviya has to say in his
book at page 32. That book is very
well informed and ably written; and it
shows a considerable insight into the
problem.

That is the reason why 1 feel we can
quote it usefully.
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May I also point out that a number
of general insurance com?anies are
merely subsidiaries of the life insurance
companies? Now that the life companies
are nationalised, I believe those subsidi-
aries also are nationalised. May I sug-
gest that we bring them together and
we set up another corporation for the
general insurance, so that to borrow
the words of the Finance Minister used
on another occasion, we may have an
opportunity of having an inward look
into the working of the general insurance
also.

I am anxious to give my friend Shri
Tulsidas and others who may be in-
terested, a taste of competition also. Let
them run the general insurance part. The
State will also have a corporation of its
own. As far as life insurance is concern-
ed—the insurers contend that the State
has taken over everything, we have mo-
nopolised everything, and they will now
not get an opportunity to show what they
are capable of. So, in general insurance
at least, let us give them an opportunity.
I am a believer in experimentation. 1
like our people—and that is the only
way in which a democracy can function
—to judge things by results. We shall
judge the tree by the fruit it bears.

erefore in our vineyard, let there be
both the trees. As far as general insu-
rance is concerned, let us judge them
by results, by the efforts.

Shri N. C. Chatterjee: Why not in life
companies?

The Minister of Finance (Shri C. D.
Deshmukh): We cannot cope with stolen
fruit.

Shri Asoka Mehta: Let us show it to
them that we can do better than they
can.

I have not so far been able to under-
stand from the Finance Minister as to
what he proposes to do with the general
insurance companies whose capital 15
virtually entirely owned and operated by
the life companies. As to what role he
is going to assign to them, I hope he
will make clear before we conclude our
discussion on this Bill.

The last point 1 have to make—per-
haps 1 have to make it while the next
Bill is considered—-is this. I do not know
how we can talk of nationalisation of
insurance and leave nationalisation of

- banking where we have left. I hope if

not on this occasion, on some future
occasion 1 shall have an opportunity of
saying something on that problem.



1322

1 MARCH 1936 {Emurgency Prowisions) Bill

Life Insurance

1321

RO ERECEPFRILERCIRIE BB BE LEREECRRIG wmﬁmm
H e e i m
mm\wm-mmmewm«maﬁzmm_ Ffof R J mm
.WWW mmm..mmmwmmwmww-nmw w 5 wm Mm‘mmﬂmmmmwmmmmﬁmmmmw
it nin 4 mm;mmmmmwmm
EEE B-EE “Fm\mm TE wm s Er &L S g mm\?mtm &
EEE ammnmm%wwmmmmmm?ﬁwam mwm awﬁwmwm mmmm

P "
EoEre _mm ww\mmmmma mmm ﬂWm m £t
WMmeWWMmmm memmemmmm mmm mwmwm wﬁﬂwwm. " ﬂmm
fmm.,m,‘Mm.mwwmgwwm%m b Lo

,mmmmwwmmmmwm mmmm wmm?mmﬂ T
s e e N ﬁm tecefeFepereke "¢ TE:



1324

| MARCH 1956 (Emergency Provisions) Bill

Life Insurance

1323

A I A Y T g T T T
il 1n WMWWWWWWWW>Hma$mm R g
mmwma FrEer wmmmmmm EEEES W.m ﬁﬁwawmﬁmmm-mmmmem
m)ﬂmm\m ﬁw m uaw&mwmm. mm.m.@ mmmnmmmmmwwm EEE-TLE
E®g m@m hW& mwm nmmm mwmmwmmemm@mmmﬂ,mmew(wm
CET EELLeeRiecTEC mmemwﬁmm-wmewWw T
ik sl
m %k m w‘mvsﬂe qmmmmmmm?wﬁ w.m.m mmwmmmmmmnwsﬁwW
EIEE EEEEECESEL;LEniTIY mmmmm BEELYEEEEYEEERL
Ww .E\W& W.Wm ,me mm,Mﬁw m wﬁm\ mmwmmm mmmw Wn%
mw d EFE me. wmqm mm 34 mnmama.ﬂmmmﬁa- m.m-mm
£F; mmﬂm\;mmmﬁmm g il S
el B
ﬁﬂmmu m £ .m\ﬂmﬁ%w T nmmmmmmm qu.ﬂ m.mn.ﬁ
Fpret amammmmememeRm PEELE WMﬁ$mquwm& ETEeTE
FeEEE PiEcEctriiBrovrestsk! Wmmw EE ggmmmmnmaﬁwam



1325 Lifs Insurance I MARCH 1956 (Emergency Provisions) Bill 1326

[sft wawrae) A &1 fear and oo v A ag
mmwmmmﬁm'l Wéﬁﬂ‘f\mq*ﬁmg
W sl (vffrar) g SOR AW d9E AWed @ AW S
mﬂ'ﬁﬂ"ﬁ@l imﬂmmémmwﬁ
¥ WY qaeT 3T g g R gy A ™R o ww ¥ & ahd
TR T T & R uw oaw gwe o ¢ (v st e & e A e

N R ; Qrglmm’mwmﬁam
A AT g g AT g 5 o Fef arfee i
frer g @ T (@ E57) + o o e e T
¥ oo w19 QY @ 8, fw Ay aw wR im“q:% q THT LT A1 qASH
yen (dfcioem) & v o T d, % O Y O &
fora atg & &efgas sAg sERem # SRt Faear § fE T aq 1eav |
(shfers fawr forr) & w0 &) <@ 8, | & w9 #Y ghwa W) @Y 39 qHa
% qg aq AT (|THTY) a0 & wEr ForefY & 7 AT Y T 7, OF
g 9 a9 g 2 facare s § F #Y /T q9 47 HIT Fg Aar 97 o ow FAw
q9g AE &1 A 9 = ™ oa|y 1Y ] fafaedy a1 o §, "9 W R
g amefat & @R 9em ge o ara g &t T T AT AT AT |
g AW o A TR A g L1 9 §9Y T FH FA § TH AOA
T HY @ AR & e A A | 9 | 9o 9@ S0 3 gE F oarfeal w7y

9T qER # foet w0 B QU F g e (39 @ ar A I
T[T Y AT & A AR W AT YeAY W A UG AW W {5 T qW e aw
¥g @ & fr o afefer (fafre) TRAFWr@odaniest aff ¢
AN FAATET AW | qg UF §¢ WX 99 GWG TG q% @ AW & fF
AT AR T |y o oifafen  (AfEW T OF A ovW awg W et of
IECT W qEAAT WA & AfeT ggw 3 W A g 0@ g
m F e A gw (3 www) @) BTwT frsie —
TR &) HAT | AT EFA A T TF I TR : ag 8w @& & | )
49T & g <@ an fw fae aeg & qeran .

& W@ & wmy wifeT A ww g ! b ag A F T F FwwT |
afe gt TwIC ag FTW AT Y qgq W 7 ad ff W I g Ay 7
weffresae wﬁ\ma’mmf:r.rmmz ¥ g
¥ 9 A & e A faan ¥ @ a1 f6 gw /it 3 gwita
IR gt A1 [ AW A st T/ (a”rmq)afﬂgﬁmﬁﬁmﬁugaga
T A e A § 6w A R gy owaw g § W g wW O wE
farra & s o fafrees wrga # & (dar) & wgEr
uq g% a8 3@ € fF ag W e FET ® WIH AN HT QIAT AT | Sq7
&1 w99 g ag fva awg 9 famE @Y I A AT AT FT W AL § BT W
qqii g § §WG 7 qE FRE (WeeT- (@ w14 ) fear o Y A aga war
M) * qR A aga =741 471 39 I\ "raw | Tl W SRN % 9T S9AT TAT
TER g o1 v qux d W W faad g e & fm T o, §
FAA T4, IR 0F @ & foa gw aiff & woar wd § fowa g
WY mfeat & ox oo9 &9 9 @ | W wamgnmmﬁwﬁ
TUE ) & ¥ 999 o541 94 7% q% f%ar omg av F™H guar fow
7z 2 5 gw o oeg Sfemw e #1 w%aT § | 9T J fRT o ag w8

(we& wETETo ¥WE) | gW O f& fag sEro il aF a® J¥ AR
qrEAT dur &3¢ f6 o9 o ww TR (sFdmamat) & wiv fefgue seaw
wTH KT g, IAW WG FA T A0 s (wiife fa fm) & &
T g% 9T I g9 H Ui & g o7 f& sO¥ wEl w1 qHEW
wE F frar wrt 9 fe o AR g[ma,uﬁw«géuaﬁm



1328

1 MARCH 1956 (Emergency Provisions) Bill

Life Insurance

1327

i

il
mmmwmmw

m wnm%
mmmeﬁm

FEEL
wﬁm
EE
£
ke

Wﬁ
B

FE
FEe

TEF
i
.
i

:
%
;
E.

E¥

mmmmmmmmmm

@Mﬁ éw -
>m wm m
Wm&mw%w&

WMWmm mem
Mmmnmm
14 mamm mwm
mmmm mmmmm

EEgES
FuEE
mm

LETE

mmmmm

5

ﬁ)mmmvr

WW mmw-

:
m
W

w
mwwww

ma mmmmm
mmm mem

mmmw

wha@z

wmaﬁmmm
mm

g™
fam
mr

mﬁw#ﬂwﬁﬁm

(I sl &) o) qafes w3 ﬁq

(7T &) ® AT 919 UE S m‘

#1 gfqag) hzﬁgﬁtmﬁmw ﬁmﬁm
ﬁa(ﬁmﬁaw

urIeaTEd  (wefax &Y wqtem) W

quanwwmnméhmuzma

1
mmm

£

me WWi

m

wﬁﬁr

m

)

wm ﬂwﬁh

2994
Wmmwmmmwﬁm

mmqmmm

E

m mmﬁ m

wwmm W
EETELE

mmmmmW
£y
wwmwmm

%

mm)mmm

i
il



1330

1 MARCH 1956 (Emer ganey Pravisions) Bill

Lifa Insurence

ﬁ.,w\w.m.m i vﬁ m £k \mémm EEE m.fmﬁ.mﬁ mm.,
mmmmmmmﬂm%mm T L T i
el \smw mmm HHITH B T ﬁ«mW
mWw wmm ' Fpp mmm\mh mmwm\mmwm m 3 .m- :
E mmmhwm« ammﬂwmm g mm mw 34T ma EEx
m,mmmm\wam ammwm m .. FEE mma i mﬁmmm
Wammmm E WWﬁ ﬁmm mm mmw mmmww&mweﬁwﬁm mm wmmmm

W W E EE ﬂﬁm@ mmﬁ.mem E
LTI 3 LA m@mm T
mqmmmmmﬁ,mﬂm 5w wﬂﬂmmm ﬁw nﬁm m m mmm@maMn mmm

mnm

wﬁt

mMm

[mmw FEEEE

Eje:t immwmmﬂmmm

mmmmﬂmmmm
m meme m w.m% ,.mm\m Wmﬂwﬁﬁ%mmvmm

ﬁﬁthmﬁ@mm



1382

1 MARCH 193§ (Emergency Provisions) Bill

Life Inrdrome

1381

- TECREEE Wmﬂ@ & ERE nnwﬁwuw.,m.KWN L wﬁtw&
Mmmmmﬁmmwwm%wwﬂ g ﬁxmﬁm o
2 w.m .m-m\mmwmm.nwwmm % m«« m < .mm wma
S OERERETET FEEES Mam mw.mnm mm WW mnﬁm m,a(mwmme
Poorpsibeipyreriitis mmmw@mwmﬁ o (at 14 198 134
T wmwmmmmeMgmm 2% M1 vﬁmW et ey
Pepstiee o grihpier ﬁwmm it
R e L e I R
R
d % 4 i w [
s TR O
mmmmmwmmmmwmmaw mmmmaummmﬁmmﬁmm mmemmmmmw mm m
AT R R
.ﬁ i W oo ..Q_m ,mm m
m mmmmemwwmemmmmwmm“m mmm mmm W amﬁmmwmm



1334

(Emergency Provisions) Bill

1 MARCH 1956

Life Insurance -

‘1333

m\m\u,wm % TR REN . -
mﬁmmmmemmw m mmm@mmmmem mmhmmmmmmwmmwmmmmmwm
RebepiietiiE ﬁmw LEECEEEE ﬁmmmmmvﬁmmm EEE i §F
«mmmmﬁmwmmmWam m“mﬂmmmmmmmmﬁ mmmmmﬂﬁmwmﬁmﬁmmemg
MﬁmmmmmmmmwmmmMmmwmmmwmﬁmgmmmmﬁmmmmmmmﬁmww 4
MaWMWMﬁeﬁwmmmame ﬁ@wmemmmwmemmmmmaﬁ\mwmmmm&mNm
& S 2T m% T “m\_s. EgErg g
TR RHT wmmmme §EE wmmwm
A1 H Ml I T wzm a@am ra_mm mmmm
]WﬁWWWMWMW%mﬁWWWWWWWMmmﬁmmmvmwmwmmmmmmWﬁmMWﬁ mﬁmm
mmmmm mmﬁmmeWﬁwmmﬁMﬁwﬁﬁammMm ﬁﬁmwm ﬁ.wmawwWWWWm
THE T R R s e R
st R e e
e EEEEEEREE S Le mwﬁmmmemmmWwwa((wﬁ(e@mm% A4 5



Life Insurance 1 MARCH 1956 (Emergency Provisions) Bill 1336

T Tg @Y w17 & AW ¢ e g qwm
e WE*‘;“"‘“ T W W g4 gd dqT o #
(dr) s @ (3w samm) w1 geT qe four T a1 W vw T 3 o
ATAATER FTAT AR | T Fror G L T AR
1 faax s wfge w@ifs afx qar - m““"f' ‘Fﬁ‘"&‘iwl s _—
forgn ar &Y aga &1 TR ATET & T mm;ﬂ'&“ﬁﬂﬁaldﬁwmaﬂ#ﬁ

T R | o e o s ag § ;@@%ﬂwwﬂl
f& wg & g8 wiax & wfes & ]»HUHER‘,!’Ehwa‘E'g;g;
s @ wwaT ¢ WX frogw o mw ﬁ'a"%'“f‘. ﬁé'*'“ HAR -
W“»W@WW*'&“ (oo @) Fw W1 Q@ & T
$ T fawiw &, @ &% ) 7@ Pt & Frd TR T T
T GIHTT Lamgwaﬂnﬁ:c LEL % feaT | AT @ ara g o “'ﬁ}ﬂ_'a{l
2 1 =@ faq & gawar § fr grede a & aT) & fo DN

El il i A A UL b LR a i
g 1.1% ag & wgary oF g o o fe aﬁmﬁ'ﬁ'eﬁwm%
Wwaﬁﬂﬁmmw' ¥ frafor ®1d w71 & | §@ FU

HIFIT F1 YT PN IAFT sERWT A 9 I @ E, ag w1
FY FA71 I&14 & fag Zom form ¥ fr w1 d fear s wfge o
H SR & & wraer gem | a1 fr 3% Wit w7 fr qa? weata
W T s (I) coag s O T ETE fee &, A R F ey e
faa®s &1 & §mW st gk &, Saw g www wor e )
AT § ST F A e § e w3 e g e dw A faew s awerd
g fr a0 Frdus &) o7 qoee @ oF  FOG € Ag SO A § @ agw e
g & wva w9 LT g | afeR @ 0 A%d § 19T E 0 AT 8 e
T g § ¥ gETT GCE § aa (d97) F7 & A vw & IF qr@ dtAw
mEE ¥ FEH OF, 9 IO9 %1, ©F Ffgr ar
o 1 e| fom & wigm g R @me
qg FH A FTHIC AT g9 § /7 a0 Y o gy ' & fav

S
WY ag age AT A § N qg oS Wi S @ Wiy ) e o E R ag



1337 Life insurance 1 MARCH 1856 ( Emergency Provirions) Bill 133
[oft vt e v ] \_:wﬁgtw%;ﬁmmﬁmz:ﬁm
uTwNa & &g AT §, H AV TG @ SRUAEIEFAA
g&%‘ﬂﬁanﬁheq& ot ot o dm 7 1 T WY
T & §TF &7 w1 Ay fer ¢, f R fe g oy 2@ B wmar & anowraer
sqe1 FEATfal v aga wewr wa oy 49 & W W oy e W e R
g 9T IRA T\ @ foar & 9 = wafaai & £ grar a1, N7 ffrm
e 799 ¥ OF agT wewy Aoy Ay ¥ W (9 A freq w1 pmam) e
fr gt ag =rwe e & fr fefm a9 N apfend weafoal & A4 ww 7 &
#1 977 71 & faU gF g g awat 7@ T W & & fameg ¥ 7§ foay
At fie s e A g qwal W AT W ol o9 W agw
ARt 24 ® fAo ey wew afer AN € W @l S gara oy A
ot wYE T @ awar & | ve foq faaq AWOTE &Y WA

Mr. Deputy-Speaker: The hon. Mem-
ber may continue tomorrow.

5-31 p.M.

The Lok Sabha then adjourned till
Eleven of the Clack on Friday, the 2nd
March, 1956.





